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Heaici r.N. R. S itj,1ear& Ccunsei for the 

p11Cit and M r-S.-.i~atnaik,learneed Additional standing 

Tc&'ne1 apeariflg foi the eondrs 	h.- ve also 

enis& the records. 

In thi5 Oigifla1 Applioatiln0 the 3pp1iC-flt 

has come 	ith a prayer for granting him pstm 

va1-ie of pesifl and leave encashmt 

as also to a11T hm 12% interest on the above arnaints 

for the period of delay. 

From the pleadings of the arUes1 the &tmittez - 

po 	tii ;hjcL emerges is th-a - the 	piiCU 	reti r- 
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On 30.6.1997 and providt fund ,and cash e.iivalent 

to unauthorised leave was allo.iel to him on 2. A7 and 

3797 respectively.It further appears that the 

applicant was alicwed pisiofl in order date:1 12.7.99, 

D.C. R. G. on 30.7. 9  9 and CCIU[TUte:I value of pension On 

6.10.99.It is submitted by learned cnselfor the 

petitiOner that he has in the meantime, received all 

his retiral dues and his prayer is limited only for 

pa'rneflt of interest on pensi cn, DCRG and C arirru ted value 

of pensiOn.ReSPent5 have stated that as the 

applicant has retired on 30,6.97 and w.e.f. 1.1.196 

the 5th revised pay scale tame in to exi ste:tc e, the 

applicant' S pay had te fixed in the n 	scale 

the arrear amo.lflt had tobe a11ied and thereafter 

perisicri can be fixed.It is subtd.tte:1 that the  applicant T 

was advised to fillup/furnish certain particulars 

but he gave the same only in 1999.0n the aoove grcunds1 

the espcfldefltS have opposed the prayer of the applicant 

for payment of interest 	 4 
have cai side red the rival suh.ui s si cxii of the 11  

both sides carefully.It is learned ccunsel for  

that 5th jreyi& scale of pay came into NotCe w. - 

1.1.16 and thereafter the pay of the appiicthai 

be refixe:1 in the 	scale and arrear had to be. 

allowed to him thai cn 1 y his pen si cxi can be gi yen' and 

his graiity and other arn1nts can be paid.Incons5eta 

ticn of this, we do not thin1 that a case has oeeri' me 

cut for ailcing interest on the DCRG and ccnurutel value 

of pensiOn but in this case there has been delay of abit 

three pears for sanctioning of the final penSioCl.DUriflg 

this pericxl, the applicant sho..ild have been sanctioned 

provisional pensiofl.Applicaflt has mentioned in his 

petition that provisional pension hasalSO not been 
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nCtjcfled to him. There is no avermentS in the cinter 

of the Respondents that actLally provisional pension 

as sancti cne tohirn... It is subrni tte by Mr. RO1 tray, 

learnei cinsel for the applicant that actaily 

provisional pension has also not been sanctiofl&t to 

the applicant. 

In vie,7of this, prayer for payment of 

interest at the rate of 12 per Cent per annum on the 

arnUr1t of pension is 
ai1o1&.AS the applicant 

retre on 30.6.1937 and pension was allie- to him 

ccoing to the Respmdents only m 12.7.1999,he, 

rtust have been given arrears of pisin from 1.7.97 

till 12.7.19. 	the above amcLlflt the applicant 

shall be entitl 1  to get interest at the rate of 

12 per cent per annum from 1.10.1997 till the date 

of acial payment. 

claim of interest of the applicant on the 

other arnctlnt, is hever, no a1lcJe. 

In the result, the Original Application 

is partly alle1 in terms of the cbservations 

and di re ti os made above. No C OS ts. 

VIC e.Chai rman 

(Mem0eL (Ju icLl) 


